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«-Abtlition of lease syvtem im Delhl.,

429, SHR] BHIKU RAM JAIN: Will
the Minigtey of WORKS AND
HOUSING be pleased to state;

{a) whether Government have 3l-
ready abolished the lease system of
Tang in some parts of Delhi;

(b) whether due to persistent de-
mand from the public, Govermment
propose to abolish the aystem com-
pletely; and

{c) if so, whem a decision in the
matter is likely to be taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING  (SHRI BHISHMA
NARAIN SINGH):(a) No, Sir.

(b) No, Sir. However, Government
hag been considering a limiteq pro-
posal whether the leasehold system as
it is at present may be abolished or
changed in respect of residential pro-
perties in Delhi.

(c) A decision on the above is ex.
pected to be taken in the mear futu.
Te.

Effect of incredsad opexational activi-
ties of meshanised boats on
Traditional Fishatmen .

*431, SHRI DAULATSINHJII
&ADEJA: Will the Minister o AGRI-
CULTURE be pleased io state:

{a) whether it is a fact that with the
inerefised operational activitieg of
mechanised boatg; and trawlers near
the coastline, the condition of tradi-
tional fishermen had heen adversely
affected in terms of fish catch and
earnings; and

(b) if so, whether Government will
consider to clearly demarcate the

area for traditional boats, mechanised

boats and deep.sea veseels for the
benefit of small fishermen?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) and (b).
The flshing operations of machanised
boats and large vesselg near the coast
are likely to have adverse effect on
the fish catch and earnings of tradi-
tiomal fishermen. In order to safe.
guarg the interest; of the traditional
fishermen, the Government commend-
ed to all the maritime States a model
bill regarding marine fishing regula-
tions and advised them to demarcate
the areas of operation of traditiomal
fishermen, mechanised hoats and deep
seg  vessels. The Governmenta of
Kerala, Maharashtra and Gea have al-
ready enacted suitable legislatioms in
this respect. The Government do not
parmit operation of deep gea fishing
vessels within the territorial waters
extending upto 12 nautical mileg from
the coast.
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